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Bihar Appropriation (Including Vote on Account) Repeal Act, 2015
(Bihar Act 10, 2015)
AN
ACT
To repeal the Laws which are no longer needed or relevant which has
been passed by the Parliament during President Rule.
Preamble. -WHEREAS, under the provision of Article 357 (2) of the
constitution of India the Government of India, Ministry of Law & Justice, Legislative
Department it has been required from State of Bihar that the Appropriation Acts
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(Including Vote on Account) passed by the parliament during the President Rule, in
the year 1980, 1995 and 2005:- The Bihar Appropriation (Vote on Account) Act, 1980
(No. 21 of 1980), The Bihar Appropriation Act, 1980 (No. 22 of 1980), The Bihar
Appropriation (Vote on Account) Act, 1995 (No. 16 of 1995), The Bihar Appropriation
Act, 1995 (No. 17 of 1995), The Bihar Appropriation (Vote on Account) Act, 2005 (No.
12 of 2005), The Bihar Appropriation Act, 2005 (No. 13 of 2005) and The Bihar
Appropriation (Vote on Account) No. 2 Act, 2005 (No. 33 of 2005) are no longer
required to be continued and that they should be repealed;

Be it enacted by the legislature of the State of Bihar in the Sixty sixth year of
the Republic of India as follows:-

1. Short title and commencement.- (1) This Act may be called the Bihar
Appropriation (Including Vote on Account) Repeal Act, 2015.

(2) It shall come into force at once.

2. Repeal and Savings.- (1) The following acts are hereby repealed by this Act.

(I) The Bihar Appropriation (Vote on Account) Act, 1980 (No. 21 of 1980),

(IT) The Bihar Appropriation Act, 1980 (No. 22 of 1980),

(IIT) The Bihar Appropriation (Vote on Account) Act, 1995 (No. 16 of 1995),

(IV) The Bihar Appropriation Act, 1995 (No. 17 of 1995),

(V) The Bihar Appropriation (Vote on Account) Act, 2005 (No. 12 of 2005),

(VI) The Bihar Appropriation Act, 2005 (No. 13 of 2005),

(V) The Bihar Appropriation (Vote on Account) No. 2 Act, 2005 (No. 33 of 2005).

(2) Notwithstanding such repeal, any action, proceeding or anything initiated in
exercise of the power conferred by or under any of the Acts repealed under the sub section
(1) shall continue till the determination of the action, proceeding or anything done, as if the
Act in question has not been repealed.

By order of the Governor of Bihar,
MANOJ] KUMAR,
Joint Secretary to the Government.
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